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THE CENTRAL A‘DIﬁNIS'I‘RATIVE TRIBUI\’AL BOVEAY "BENCH
BCI'BAY

_ M. No. 336/92
L R.P. No. 77/92

in : .
O.A. No. 496/91, 503/%91, S13/81, 540/91
541/91 .
1:.C. Earﬁe P . Appliczant
\
, Vs. -
i Employees State Insurance Recponéénts
. Corworstion
» & .

Petitioner

(-6-14992..

N Erployees Stete Insurance
Ccrporation

Ben., Mr. &

ustice U.C. Srivastavs, V.E.
Yon. i, .

wY . Fiiolker, ! JA..

(Ey Hor.. Mo | Justice U.C. Srivacstava, V.2.)

i S This feview spplicetion is directed agairet our
judgemernt and corder dated 1%.10.921 in one of the several
cares which were decidéﬁ%your common judgsmaent order
dasted 15.10.91 given in number of similar ceses. Certain

i Cirectione in favour of the a.plicant who is ths resnonfent

to this review ap.licsticn ky Dy. Regionsl Direector

who was responfernt to C.A. hzve been given including

I‘ _ in respsct of epplicants case for re-trancfer.

o : The case was heard anc disposed of sfter hearing

: : the Ccunsel for both the parties. Review applicaticn

Goes not mean re-hearing. An oréer can be recailed on

limited grounSs, There 'is no error on the part of the

Fh

egce of the reccr¢ and no new meteriel has been broucht

R e

tc our nctice which was not to the notice ¢f the srplicent

-

Cespite due Celigence. The facts menticned in the review
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i L n garding the trensf=r andé promoiion etc.
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: teken intc corsicerstion by ve and sc~ordingly

there no grovncs for irt
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rfcrence in our order. The

review spplicsticon heving no merits
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